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Customs Appeal No. 40912 of 2013

FINAL ORDER N0.40551/2023

ORDER : Per VASA SESHAGIRI RAO

None for the appellant. The counsel who filed Vakalat
Shri J. Shankarraman has reported to the proxy counsel
Shri Hari Radha Krishnan that he has no instructions from the
appellant. The Bench had directed the Registry to issue notice to the
appellant. Though notice was issued informing the date of hearing as
19.04.2023, there was no appearance on that date. The case
thereafter was adjourned today. Since there is no appearance for the
appellant, it is presumed that the appellant is not interested in
prosecuting the appeal. Appeal is dismissed for default in terms of rule

20 of CESTAT (Procedures) Rules, 1982.

(dictated and pronounced in court)

sd/- sd/-
(VASA SESHAGIRI RAO) (SULEKHA BEEVI C.S.)
Member (Technical) Member (Judicial)
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